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CENTRAL ADMINISTRAT IVE TRIBUNAL  

A LLAHA BAD BENCH .ALLAHABAD  

ORIGINAL AFFLICAIWN NO, 546 of 19q6. 

411ahabad; this the  thAA'''41,(day  of  tkco-V000.  
CORAM: 

Hon fb le Mgr. S.K.I Nac vi. J.M. 

Shri Mohd. Yusuf S/o Late Sri Falcur—ud—din 

R/o Qr. No. B-13, Soil Conservancy Colony, 

219, Kaulagarh Road, Dehradun. 
(Counse 1 for the Applicant : Sri S.AhpiatilEgtlt .Adv) 

Union of India represented through the 

Secretary 1, t') the Govt. of India, Ministry of 

Agriculture, Krishi Bhawan, New Delhi. 

2. The Direc tor General, 

Indian Counsil of Agriculture Research, 

Kr ishi Bhawan, New De lhi. 

3. The Sr. Administrative Officer, 

Centra 1 Soil & Water C onservat ion Research 

Training Institute, 218, Kaulagarh Road, Dehralun, 

4. Dr. J.S Samra, Director, 

Central Soil & Water Conservation Research & 

Tr ining Institute, 218, Kaulagarh Road. 

Dehradun 

(Counsel for the Respondents: Sri N.F. Singh.Adv) 

. . Respon3ents. 
02...D ER' 

(By Hon %le Mr. S.K.I Naqvi, J.M) 

Sri Mohd. Yusuf has come up v,;-kh impugning his 

transfer order dated 31 t January 1006 according to 

which he has been tran..:,  erred from Deharadun to Research 

Centre Agra. 
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1. 	As per applicant's case he joined Central Soil 

& Water Conservation Research & Training Institute 

as Lab-Attendant in 1971, thereafter, he passed test 

for the Post of L.D.C. and appointed as L.D.0 in 

June 1074 and was posted in Soil Conservation fa ms. 

Solakuin. He was subsequently promoted to the Post 

of Upper Division Clerk in 1983 and designated as 

Senior Clerk vi-d in year 1086, he was transferred to 

Dehradun as Senior Clerk and was assigned the 

task of checking t auditing bills pertaining to 

Chandigarh Centre of which Dr. J.S Samra was Officer 

Incharge. The applicant further goes to mention that he 

pointed out several irregularities in the Bills of the 

Chandigarh Centre and thereby incurred the displeasure 

respondent No.4 and he bega n to entertain the 

feeling that the applicant was delibefiratly working 

personally against him and was leveling frivolous 

objections and he wrote a DO letter to Dr .Rama Mohan 

Rao, the then Director, on 2nd June 1993 to the 

effect that he was very much disturbtabout the uncalled 

for objections raised by Finance & i-ccounts Section on 

advance bills of his Centre and suggested that the 

A4 	 ItleAa 
applicalbe Posted at Chandigarh, The then Director, 

did not accept this recuest.It has also been mentioned 

that the respondent NO.4 made adverse entry in ACR of 

applicant which was subsequently expunged. As per the 

arplicants case when Dr. J.S Samra assumed the charge 

of Director, a  he passed the impugned order transfer ing 

applicant from Dehradun to Agra malafidely, which has 

be en ch a 1 le nged geo 

2. 	The respondents have contested the case mainly on 

the ground that the impugned transfer order is not 
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out coke of any malafide,but has been passed in the public 

interest an the language of this impugned order goes to 

shol- that it has been passed c recogaising experience and 

administrative capabilities of the applicant. It has also 

been mentioned that the applicant has already joined at 

Agra and is continuing there. It has also been mentione7i on 

behalf of the resporidents that since applicant Sri 

Yusuf was relieved from institute Head Cwarter at Behraciun 
/he 

with effect from 31st June 1096 afternon and faileto report 

on duly at new place of posting i.e Agra. He could not be 

paid any salary from 01.02.1993 on words. 

3. 	Heard the learned counse 1 for rival contest ing parties 

and perusee(th.e record. It is not in disrute that the arplic-ant 

was transferred from Solakuin to Dehradun in 1926 a4,+-40-a-s 

traa.%far-r--e-F3 through impugned order, the copy of which has 

been annexed as Annexure No.5 which is dated 31st January 

1926 and thereby he was transferred after 8 years stay at 

Dehradun. It is also not in dispute that the post held by 

the applicant is a transferable post and the transfer order 

has been passed by the Authority, Competent to pass the order 

for transfer of the applicant. The only point in dispute is 

whether this transfer order is out of malafide or a rutine 

order or order passed inthe public interest. The applicant 

has alleged that because of his having faig  objections 

inrespect of advances and other financial irregularity 

being committed at Chandigarh Centre of which respondent No.4 

was the incharge , he (Respondent No.4) becom prejudicia 1 

against the applicant whe wrote a letter against him to the 

then Director and also passed adverse entry in his ACP, for 

the year  1(7'94-95. The perusal of record and pleadings do net 

substantiate the allegations of malafide. The referred letter 

by the respondent No.4 to the then Director which is dated 
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02.06.1993 does not complain against applicant by name, 

as against it, the transfer of applicant to ehendigarh 

Centre was solicited so as the staff their may be in a 

position to learn from him about the g accounts matters 

this may be taken as words of appreciation and not out 

come of any malafide,e0 far as referred adverse entry 

of 1904 is concerned it is evident from own pleading 

of the applicant that the same entry was expunged by 

the respondent No.4 and thereby the allegation of 
dkc_ tab. j-z!p 4- 

,pLis ar.--0-44—uct does not get supported—by this instance. 

4. 	The perusal of impugned order through which the 

applicant has been transferred from Dehradun to Agra 
1,  

also goes to acknowledge the experience 	the the 

administrative capabilities of the applicant. This 

order has been passed in the public interest for 

following Lae- s as mentioned therein. 

"r)n 14.09.95 a surprise check of Cash Book and 
re lated financial documents of the centre was 
conducted by the comniittee. In the report submitted 
by the Committee, very serious financial lapses and 
irregularities have been found. Finance & Accounts 
Officer has also painted out the sae in his report. 
Posts of AA0 and Assistant are lying vacant at 

Agra Centre. There is no experienced administrative 

staff to look after the financial matters at the centre. 
It has, therefore, been decided to transfer one of the 
experienced incumbent from the headruarters. Sri Mohd. 
Yusuf is an experienced official, his transfer to 
Research Centre, Agra has been decided by the 
competent authority." 

adz.' 
il°13fT1 the above facts in view. I do not find any 

merit in the OA and the relief sought for cannot be 

granted except for direction in respect of payment of 

salary to the applicant for the month of February, March 

and April 1996. 
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The OA is dismissed being devoid of merit, However, 

it is rrovided that respondent shall take stars for 

payment of salary to the applicant for the month of 

Februarth March and April 1096, if the same has not 

already been pail. In case of any impediment under rules 

in this regard, The same may be ignored taking it as 

a speCial case. 

Member (J) 

/m.k.s/ 


